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It is funhcr directcd that at least l0 days before the date tlxed fbr final hcaring, thc

Pctitioner Company 1o publish the notice of hearing of Petition in tro local

nc\\spapcrs viz. 'Iree Prcss JoLrrnal". in lnglish language and translation lhereol_ in

"Navashakti". iD Marathi language. both having circulation in Mumbai as pcr Rulc

l6(l) of lhe Companies (Compft)mises. Arrangements and Amalgamations) Rules.

2016.

The Petilioner to file an affidavit of service regarding compliance uith the abovc

directions. at least threc days bctbre the date fixed lbr final hearing and report to this

Tribunal that the direction regarding the issue of advertisement of the notice has bcen

duly cornplied rvith.

It is expressly clarified that all rights and contentions of the Petitioner and the

Applicants /Objcctors irl respect of the above mentioned Miscellaneous Applications

are hercby kcpt cxpressly open (without prejudice) until such time that the Pelitioncr

obtains consent ofthe Applicants,'Objectors. as set out hercinabove.

V. Nallasenapathy Mernber (T) B.S.V. Prakash Kumar Member (J)
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